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 fare  of  agricultural  workers,  be  taken
 into  consideration.”

 The  motion  was  negatived.

 17.20hrs.

 [English]

 MR.  CHAIRMAN:  Nowweshalltake  up the
 next  item  constitution  (Amendment)  Bill.  Dr.
 Laxminarayan  Pandeya  to  speak.

 CONSTITUTION  (AMENDMENT )  BILL

 (Amendment  of  Article  167  Etc.)

 DR.  LAXMINARAYAN  PANDEYA
 (Mandsaur):  Sir,  |  beg  to  Move:

 “That  the  Bill  furtherto  amend  the  Consti-
 tution  of  India  ,  be  taken  into  consideration.”

 [Translation]

 The  bill  that  |  am  going  to  introduce  is  a
 Constitution  Amendment  Bill  which  seeks  to
 safeguard  the  Fundamental  rights  of  citizens.
 This  Bill  has  provision  for  safeguarding  the
 Fundamental  Rights  of  the  Citizens.  This  Billis
 क  accordance  with  the  spirit  of  the  Constitution.
 The  amendments  proposedin  this  Bill  define  the
 equal  rights  of  citizens  andthey  arein  accoirdance
 with  the  Aiticle  of  the  Constitution  which  deals
 with  the  equal  rights  of  citizens.  This  Billis  क
 accordance  with  various  provisions,  Article
 relation  to  equal  rights  in  the  Constitution  of
 India.  |,therefore,  understandthatnobodyshould
 have  any  objection  in  regard  to  this  Bill  and
 Govemmentshouldalso  nothave  any  problems
 in  accepting  this  Bill.  1  this  Amendment  Bill  it
 has  been  provided  to  dispel  the  confusion  pre-
 vailinginthe  society  regarding the  definition  of
 religion.  Inwant  of  a  proper  definition  of  religion,
 the  soeicty  is  deviating  from  its  proper  path.  It
 is  notinculcatina  healthy  outlook  in  society.

 Before  referringto  the  various  provisions  in
 the  Constitution.  |  would  like  to  submit  in  this

 regard  that  honourable  President  in  his  Budget
 speech  had  referred  to  secularism  (Dhara
 Nirpekshla)  and  notto  panth  Nirpekshta.  The
 reasons  for  statin  this  are  known  to  himself
 alone.  But,  our  society  tolerates  various  cults
 but  it  is  not  asecular  society.

 This  term  secularism  is  used  again  and
 again.  |  understand  that  the  obejctions  were
 raised  to  the  Bill  introduced  by  Government
 yesterday.  These  objections  tothe  bill  cannot
 be  whetherthose  are  relatedto  elections  ठ  were
 raisedin  the  context  of  elections.  But  feel  that
 ifreligionis  interpretedso  narrowly -६  are  going
 to  invite  lots  of  troubles  and  the  situation
 willcomplicantefurther.  |  would  like  to  draw  the
 attention  of  the  hon.  Minister  Shri  Rai  who  is
 sitting  here.  Sometimes  we  say  that  it  is  the
 religion  of  mankind.  Sometimes  we  refer  itas
 national  religion  and  national  duties  andsome-
 times  as  social  religion,  Then  what  is  the
 advantage  of  associating it  (०  any  particularform
 of  worship ०  cult  or  creed?  The  Billintroduced
 yesterday is  the  outcome  ०  theirnarrow  outlook.

 |  would  like  to  submit  that  religion  should
 be  dealt  with  in  it’s  wider  sense.  In  order  to
 remove  this  difficulty  |  have  introduced  my
 Constitution  Amendment  Bill.  Revered  Ma-
 hatma  Gandhi  had  stated  it  very  clearly  that
 relion  shouldbe  taken  inits  widersense.  inthe

 staterment  of  Objects and  Reasons  Ihave  stated
 that  religion  us  a  private  and  personal  affair.  It

 hasbeen  thoroughly  interpretedinthe Constituion
 ofIndia  andalot  has  been  stated  there  aboutit.

 But  somtimes,  due  to  different  connota-
 tions  of  words  awronginterpretation,  doubts  are
 created.  |  do  not  think  that  uniform  code  of
 conduct has  been  referredto  in  our  Constitution.
 Onthe  contrary,  the  Muslim  Women  Protection
 of  Rights  and  Divorece  Act-1986  was  passed
 whichis  against  the  Directive  Principles  of  the
 State  Policy.  the  Government  provides  inter-
 pretation  of  religion  given  by  late  Dr.  S.
 Radhakrishan.  The  places  of  worship  Act  was
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 passed  in  1991.  |  do  not  understand  in  what
 direction  the  Governmentis  proceeding  by  in-
 troducing  such  Bills.  |havestateda  very  simple
 thingin  my  amendment.  Inthe  Article  107,  Ihave
 stated—

 [English]

 “Provided  thata  Bill  which  affects  any
 religion,  religious  place  of  worship,
 religious  endowment  or  religious  in-
 stitution,  shall  be  deemed  to  have
 been  passed  by  each  House  only  ifit
 is  passed  by  a  majority  of  the  total
 membership  of  that  House  andbya
 majority  of  not  less  than  two-thirds  of
 the  members  of  that  House  present
 and  voting.”

 [  Translation]

 This  should  be  amended.  |  have  re-
 quested  to  introduce  anew  Article.

 [English]

 “After  article  111  of  the  Constitution,
 the  following  article  shall  be  inserted,
 namely:-

 ‘111A.  /1  Notwithstanding  anything
 inthis  Constitution  all  laws  in  force  in
 the  territory  of  India,  affecting  any
 religion,  religious  place  of  worship,
 religious  endowment  or  religious  in-
 stitution,  which  have  come  into  force
 afterthe first  day  of  July,  199  shallbe
 void,’

 (2)  Any  action  taken  under  the  provi-
 sions  of  any  law  which  has  been  de-
 clared  void  under  clause(1),  shall  not
 be  called  in  question  in  any  Court  on
 any  ground  and  such  action  shall  be
 deemedto  have  beentaken  in  good
 faith.”
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 [Translation]

 Accordingly,  it  has  been  said  that  the
 Amendmentshould be  made  inthe  Article  368.
 Now,  |  would  like  to  quote  the  Preamble  of  the
 Constitution.  ।  reads:

 “We,  the  PEOPLE  OF  INDIA,  having
 solemnly  resolved  to  constitute  India
 into  a  SOVEREIGN  SOCIALISTIC
 SECULAR  DEMOCRATIC  REPUB-
 LIC  andto  secure  of  all  citizens:  jus-
 tice,  social,economic  and  political;
 liberty  of  though,  experssion,  belief,
 faith  and  worship,  equality  of  status
 and  of  opportunity;  and  to  promote
 among  them  allਂ

 |  would  like  to  draw  your  attention  to  Article
 19  also.  ।  refers  to  the  freedom  of  speech  and
 expression.  The  Article  25  refers  to  Freedom  of
 Religion.  Itreads—

 “Subject to  public  order,  morality  and
 health  and  to  the  other  provisions  of
 this  part,  all  persons  are  equally  en-
 titled to  freedom  of  conscience  andthe
 right  freely  to  profess,  practise  and
 propagate  religion.  Nothing  in  this
 article  shall  affect  the  operation  of  any
 existing  law  or  prevent  the  state  from
 making  any  law—  regulating  or  re-
 stricting  any  economic,  financial,  po-
 litical  or  other  secular  activity  which

 maybe  associated  with  religious  prac-
 tice.”

 Butour  Government  restricts  itand  States
 that  you  wantto  spread  communalism  and  this
 will  spread  communal  malice  anda  very  grave
 Situation  will  emerge.

 This  Amendment  is  different  to  all  the

 previous  Amendments  introduced or  passed  by
 you.  |  had  requested  to  repeat  it  because  it  is
 against  the  spirit  of  the  Constitution.  Above  the
 Chair  of  the  hon,  Speaker  these  words  are
 inscribed  “dharmachakra  Pravartanay”.  Now,
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 |  would  like  to  refer  to  the  section  40  of  the
 Constitution-  in  which  there  is  provision  ०  free-
 dom  to  organise  and  practice  religion.  Every
 religion  or  may  of  its  section  will  have  the  right
 to  establish  and  maintain  institutions  for  reli-
 gious  andcharitable  purpose  andto  manage  its
 won  religious  affaris  while  following  the  ethics  of
 public  life,  morality  and  health.  When  there  ७
 such  aclarity,  |  do  notthink  it  proper  onthe  part
 of  the  Government  to  being  something  that  is
 against  out  conscience  or  which  creates  hurdle
 inourway.  Therefore,  through  this  Constitution
 amendment,  |  have  putforththis thing.  Anything
 ofthis  sort  should  not  beconsidered  proper  and
 shouldbe  done  away  with.

 |would  like to  submit  one  more  thing  in  this
 regard.  |am  quoting  Article  44  of  the  Constitu-
 tion.  This  article  refers  to  uniform  code  of
 conduct.  |  would  like  to  quite  itto  make  clear  ०
 to  how  this  thing  has  been  specifically  statedin
 the  constitution  that  all  the  citizens  would  have
 this  right  and  there  will  be  a  uniform  code  of
 conduct.

 44  uniform  Civil  Code  for  citizens

 “The  State  shall  endeavour to  secure  for
 the  citizens  a  uniform  civil  code  throught  the
 territory  of  India.”

 When  this  is  the  position.  |  think  Muslim
 Personal  Law  or  Protection  Act  for  Muslim
 women  or  any  Bill  for  Hindus  is  not  in  accor-
 dance  with  the  provision  of  Constitution.  |  con-
 sider it  against  the  constitution.  |  wouldlike  to
 quote  some  interpretations..

 SHR!  SYED  MASUSAL  HOSSAIN
 (Murshidabad):  The  provision  inthe  constitution
 is  for  Uniform  Civil  Code  and  not  for  common
 civilcode.  There  is  a  difference  between  com-
 moncode  and  uniform  civil  code.

 DR.  LAXMI  NARAYAN  PANDEYA:  Ihave
 read  outfrom  the  Constitution.  ‘The  State  shall
 endeavour toseculre  forthe  citizens  a  uniform

 cilcode  throughtout  the  territory  of  India  what  |
 have  spoken  in  Hindu  is  the  authoritative  trans-
 lation  of  Government  of  India.  This  is  not  my
 language.  |  have  quoted the  authoritative  trans-
 lation.  |  think  that  the  hon.  Member  would
 understand  that  |  have  expressed  my  opinion  in
 accordance  with  the  spirit  of  this  law.  |  have
 talked  of  civilcode  only.  Whyis  the  Govemment
 so  nervous  over  the  matter  of  religion?  |  am
 quoting  from  Report  of  AIR  on  page  459  on
 Article  25.

 [English]

 The  article  says  that:

 “_....all  persons  are  equally  entitledto
 freedom  ofconscience  andthe  right  to

 freely  protess,  practice  and  propagate
 religion.”

 [Translation]

 |  think  that  we  have  got  the  right,  but  the
 Govemmentwantstocreate a  hurdle  inthe  way.
 When  Constitution  gives  this  right,  then  why
 can’tenjoy  it?  Ifithas  been  guaranteed  by  the
 Constitution  then  |  do  notthink  it  will  be  proper
 onthe  part of Govermmentto  create  hurdles  क  its

 way  orto  enact  alawin  this  regard.  Sothrough
 theconstitutionalamend,ent,  |  have  emphasised
 upon  the  Government  to  rertraint  itslef  and
 withdrqw  the  step,  if  it  has  taken  any,  in  this
 direction  anddo  nottake  any  action  in  future.  |
 war:  >dtosay  this  thing  soihave  introduced  this
 con:  itutionalamendment  Bill.

 |\wouldlike  to  say  something  more  क  this
 regard.  Onpage  473ithas  been  stated  further.

 [Englic.h]

 “Every  religious  sect.  under  the  article,
 has  the  right  to  establish  and  maintain  institu-
 tions  for  religious  and  charitable  purposes  and
 to  manage  its  won  affairs  in  the  matters  of

 religions.”
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 ।  ransiation]

 |  donotthink  that  the  Government  should
 have  any  problem  init.  Itshould  also  not  have
 any  objection  andnorit  shouldcreate  any  hurdle
 init.  Today,  Governmentis  creating  hurdles  an
 dimposing  checks  which  in  turn  in  creating
 confusion  in  the  minds  of  people.  Government
 should  notcreate  any  hindrances,  ifwe  behave
 ourselves  and  at  according  to  the  provisions  of
 Constitutions.  ‘The  present  atmosphere  of  reli-
 gious  intolerance  and  religious  fanaticism,  is
 the  creation  of  Government  and  not  ours.  So
 Government  should  notindulgingin  such  acts,
 |  would  again  like  to  quite  the  article  44  of  the
 Constitution.

 [English]

 “The  State  shall  endeavoure  to  secure
 for  the  citizens  a  uniform  civil  code
 throughout the  territory  of  India.”

 [Transition]

 What  obejction does  the  Govemmenthave?
 Shri  Hossain  is  one  of  my  close  friends  and  he
 is  stressing  upon  tne  need  to  have  unifor  civil
 code  again  andagain  and  why  does  the  Govem-
 ment  wantto  divide  the  people  on  this  line?  Why
 does  the  Government  want  to  interpret  itina
 different  way  to  divide  the  people  on  relgious
 lines?  Allthe  citizens  of  the  country  are  equal
 anditis  notcorrectto  divide  them  to  these  lines.

 As  |  have  already  suomitted  that  the  Govern-
 ment  is  interpreting  religion  in  a  very  narrow
 sense,  ‘he  Government  interprets  the  religion  in
 aright  perspective  as  our  Constitution  tramers
 had  done  then  there  is  no  difficulty.  |  wouldlike
 the  hon.  Members  of  this  House  to  express  their
 opinions.  |  wantto know  their  views.  |  wouldlike
 torequest  hon.  Members  ofthe  House to  support
 this  contitution  amendment  Bill  whole  heartedly.
 In  my  opinion,  if  this  Bill  is  passed,  it  would
 create  an  atmosphere  of  religious  harmony  and
 amity  andputan  endto  atmosphere  of  confusion
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 and  misunderstanding.  ।  will  mark  ०  begining
 of  afewera.  Wewould  march  ahead  togetherin
 this  direction.  Therefore,  |  request all  the  Mem-
 bers  to  support  this  Bill.

 conclude  with  the  request to  members  to
 supportthe  bill.

 SHRI  RAMESHWAR_  PATIDAR
 (Khargone):  Mr.  Chairman,  Sir,  |  rise  to suppot
 the  Constitution  Amendment  Billintroduced  by
 DR.  Laxmi  Narayan  Pandeya.

 According  to  this  Bill,  if  any  Bill  is  intro-
 duced  in  future  or  lawis  enactedto  putabanon
 orto  limit  orto  contain  the  religious  sentiments
 of  an  individual  or  independence  of  religions
 institutions,  then  it  would  have  to  be  passed  by
 2/3  majority  ofthe  House.  In  his  Bill  Dr.  Pandeya
 has  also  demandedto  declare  the  law  providing
 for  status  quo  of  religious  places  as  on  15th
 August,  1947.0  as  nulland  void.  Thisdemandhas
 been  raised  because  the  earlier  Bill  was  not
 passed  by  Majority  of  the  House  or  the  2/3
 majority  of  the  Members  present  in  the  House.
 Thatis  why a  demand  has  been  made  to  declare
 that  bill  as  and  void.  Shri  Pandeya  while
 referring  to  the  various  articles  and  provisions
 of  Constitution  has  demanded  that  one  should
 nve  the  right  to  practice  an  dpropagate  one’s
 religion.  Butthrough  that  act  an  attempthas  been

 made  tocurb  andinterfere  into  the  independence
 ofone’s  religion.  [thas  created  apprehensionin
 the  minds  of  the  people  that  Government  may
 not  make  andinclude  such  laws  in  the  Consti-
 tution  infuture.  Therefore,  the  this  amendment
 should  be  passed  by  the  majority  of  the  total
 members  of  Parliament.  Forthis  reason  this  Bill
 has  been  introduced  and|  welcome  it.

 Today,  religion  is  being  discussed  very
 hotiy  and  our  Prime  Minister  is  propagating  पं
 the  whole  country  that  religion  shouldbe  delinked
 from  politics.  This  is  why  Government  has
 introduced  a  bill  to  check  the  interference  of
 rengion  into  politics.  ।  has  also  introduced  a
 separate  billin  this  regard.  Ithas  been  done  so,
 because  we  do  not  know  the  real  meaning  of
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 religion.  The  main  Objective  of  religion  is  to
 create  ०  sense  of  service  in  the  heart  of  people
 forthe  others.

 Explaining  “Dharma  (religion),  ithas  been
 said  inthe  Manu  Smirriti-  patience.  forgiveness,
 endurance,  abstention  from  wrong  doings,  sanc-
 tity,  self-control,  wisdom,  discreation,  knowl-
 edge,  truth  and  absence  of  anger  are  ten  Char-
 acteristics  of  religion.  ithas  been  said  that  these
 these  characteristics  of  religion  should  be  ob-
 served.  ।  religionis  practisedinthe  country  as
 to  howit  huts  the  political  system of  the  country
 and for  this  very  reason,  the  essence  of  all  our
 religionis  one  andthe  same:

 “Charved  shat  shastra  mein  bai  mili  hai
 day-dukh  deene  dukh  hot  hai

 Sukh  deene  sukh  hoy’.

 Granth  Panth  sab  jagat  ke  bat  batawat
 teen,
 Ramhriday,  man  men  daya,  tan  sewa
 menleen.”

 ।  our  body  is  dedicated to  the  service  of

 other  people  or  our  religion  teaches  us that  we
 shouldbe  always  be  in  service  of  the  people  and
 if  service  to  people  or  service  to  poor  people  is
 the  greatest  religion,  then  why  there  shallbe  any
 objection  or  displeasure  over  the  entry  of  the
 religion  in  the  politics.  Do  wewant  that  service
 to  people  be  delinked  from  politics?  Itmeans
 that  we  are  making  efforts  to  prevent  politicians
 from  serving  people.  Today,  great  efforts  are
 being  made  to  delink  religion  from  politics  but
 whether the  Government  will  make  efforts  to
 removecorruption  from  politics.  Now  efforts  are

 being  made  to  delink  religion  from  politics  but
 whether  the  Governmentis  proposing  to  enact
 alawto  delink  corruption  from  politics?  is  any
 attempt  being  made  inthis  regard?  Politicians
 andintellectuals  are  enjoying  power  inthe  name
 of  Gandhijibut  they  are  silenton  this  subject.  Do

 they  not  remeber  that  according  to  Gandhiji
 religionis  the  soul  of  politics;  without  that  politics
 will  merely  be  a  dirty  game  of  corruption  and

 selfishness?  Therefore,  to  delink  religion  from
 politics  in  neither  possible  nor  desirable.  501
 would  like  to  request  the  persons,  who  are
 admiress  of  Mahatma  Gandhitolook  intoit.  It
 was  also  discussed  inthe  Constituent  Assem-
 bly  whether  the  word’Secular’  should  be  in-
 cludedin  the  Constitution  ornot.  So,  atthattime
 the  word  ‘secular’  was  deliberately  notincluded
 inthe  Constitution  and  framers  of  the  Constitu-
 tionwere  also  agreed  with  Gandhijithat  religion
 is  the  soul  of  politics,  without  which  politics
 becomes  merely  adity  game  of  corruption  and
 selfishness.  Throwing  light  on  the  wheel  of
 religion  (Dharma  Chakra)  of  Ashok  on  the  na-

 tional  flag,  the  Muslim  Member  Shri  Sadikulla
 said  inthe  Constituent  Assembly  that  this  wheel
 of  religion  will  walways  remind  the  rulers  ०  India
 that  their  presencein the  Government  buildings
 andthe  parliament  House  is  not  merely  for  self
 attainment  but  for  the  serive  to  the  people.
 Similary  Sarvapalli  Dr.  Radhakrishanan  said
 thatthis  Dharma  Chakra  (wheel  of  religion)  will
 always  remind  us  thattruth  can  be  attained  only
 by  following  religion.  ॥  0.  Radhakrishanan  and
 Shri  Sadikulla  can  define  eligion  inthese  words
 inthe  Constituent  Assembly  then  |  think  thatis
 is  for  this  very  reason  that  “Dharma  Chakra
 pravartanayਂ  is  engraved  above  the  seat  of  Mr.
 Speaker.  This  “Dharma  Chakra  Paravartanay
 also  says  that  we  should  not  have  narrow  feel-
 ings  and  views  aboutthe  religion  so  on  attempt
 should  be  made  toi  ban  or  restrict  ८.

 {remember  those  old  days.  There  wasa
 time  when  only  reliious  feelings  were  prevailing
 allareound.30  years  ago  when  we  usedto  goto
 ashop  to  but  ghee  and  used  to  ask  the  shop-
 keeper  whether  thereis  any  adulterationinthe
 ghee,  the  shopkeeper  used  to  reply  thathe  does
 not  wantto  spoil  his  other  wored  prospects  and
 future  of  his  children  by  making  adulteration  in
 the  ghee.  ।  we  ask  thesame  thing  to  a  shop-
 keeper  today,  he  will  say  as  to  what  hecando,
 he  has  notto  spoil  future  of  his  children.  Ifthe  will
 not  make  adulteration  inthe  ghee  as  tohow  he
 will  make  fortune  form  his  children.  This  differ-
 ence  inthe  feelinghas  been  createdduringthese
 years  because  either we  have  not  preented  or
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 explained  religious  feelings  properly.  All  the
 persons  in  power  and  all  the  political  leaders
 have  been  presenting  a  wrong  definition  of  the
 religion  and  making  of  religious  feelings  or
 levellingcharges  andcountercharges  on  each
 othe:  as  a  result  of  which  the  situation  has
 reached  this  extent.  Now,  religionteaches  us
 andinspires  us  for  benefie\cence.  Itstrengthens
 the  feeling  of  amity  andnation  becomes  strong.
 Protection  of  man  of  following  religion  (Dharmo
 rakshati  rakshita)  has  been  mentioned  for
 strengthening  ०  country  by  following  religion,
 therefore,  flame  or  relgious  amity  has  been
 extinguished  by  cyclone  of  malice.  The  religion
 or  the  constituion  are  not  responsible  for  it  but
 some  steps  taken  by  the  Government  are  re-
 sponsible  for  it.

 Therefroe,  religion  can’t  be  held  respon-
 sible  torit.  Today,  there  is  a  feelingamongthe
 Hindus  that  the  Governmentis  doing  injstice  ,
 partiality  and  hurting  their  religious  sentiments.
 Sopeople  cann'tbe  held  responsible  forit.  Ifthe
 people  of  India  can  vote  on  the  slogans  of
 “eradicate  povertyਂ  and  That  works’  then  their
 attitude  is  very  wide.  Theycan’tbe  charged  for
 narrow  religoous  sentiments.  Now,  the  people
 of  India  want  tocosntructa  temple  of  Lord  Ram.
 The  issue  of  construction  of  temple  of  Lord  Ram
 iS  noit  a  religious  on  ebut  it  has  become  a
 Nationalissue,  and  figures  inthe  nationalagend.
 Anissue  can't  be  called  narrow  or  communal
 which  is  favoured  by  80  percent  people  of  the
 country.  A  few  days  back  the  hon.  Prime
 Minister  said  in  Gorakhpur  that  the  temple  of
 LordRamwouldbe  constructed.  Now  this  issue
 has  become  a  nationalissue.

 Amovementhadbenlaunchedtostop  cow
 slaughterin  1967  in  which  firing  was  orderedand
 saints  were  killed,  After  that  cow  slaughter  has
 not  ben  banned  andthis  issue  has  been  closed
 and  is  treated  as  a  religious  issue.  But  the
 Congress  party  itself  say  thatit  will  construct the
 temple  of  Lord  Ramathis  birth  place.  So,kl  say
 that  this  is  nota  religious  issue,  ithas  become

 ०  national  issue.  The  need  of  the  hour  is  to
 understand  true  spirit  of  religion  andsentiments
 of  any  perosn  should  not  be  hurt  only  then  this
 countrycan  move  on  the  path  of  progress,  and
 feeling  of  amity  andcommunal  harmonycanbe
 createdamongthe  people.  Therefore,  |  hope  that
 the  Government  should  accept  the  amendment
 presented  by  Dr.  Pandeyaforcreatinga  feeling
 of  amity,  social  prestige  and  social  harmony.

 Mr.  Chairman,  Sir,  if  Ram  is  separated
 from  the  culture  of  India  then  it  will  also  lose  its
 dignity.  Then  the  modesty  of  democracy  like
 Draupadi  will  be  outraged  daily  and  will  be
 kidnapped  forever  as  was  done  in  the  case  of
 Sita.  Therefore,  ifanyonecrosses the  limtsuch
 as  Laxman  Rekha,  he  will  not  be  doing  justice
 with  the  country  and  will  bein  the  dire  struits  as
 Mother  Sita  faced  the  hardships.

 Therefore,  Isupportthe  amendmentmethod
 by  Dr.  Zaxminarayan  Pandeya.  iwouldlike  to
 thank you  for  givingmean  opportunity ०  speak.

 SHRI  SYED,  MASUDAL
 HOSSAIN(Murshidabad):  Mr.  Chairman,  Sir,
 the  Bill  that  has  been  introduced  here  by  our
 colleague  Pandeyaji  represents  his  feeling.  The
 Govemmenthas  its  own  feeling.  We  the  man  of
 Left  party,  have  our  won  feeling.  We  deliver
 lecture  in  favour of  delinking  religion  from  politcs.
 The  Billthat  has  been  introduced  क  this  regard
 seeking  amendment  fo  the  Constitution  has
 been  sentto  Select  Committee  onsome  points
 mentioned  in  the  Bill.!,  would  not  refer to  that,
 nevertheless,  |  would  say  that  even  the  said  Bill
 emphasises  the  dogma of  having  equal  regard
 for  all  religions.

 We  hold  that  every  religion  occupies  its
 ownplace.  Everyoneis  free  to  follow  his  religion
 inhis  ownway.  Ithasnothingto  do  withcountry
 and  politics.

 Youcan  understand the  motive  of  our  col-
 league  sitting  this  die.  They  often  speak  alotin
 favour of  cosntruction  018  Ram  Mandir.  What
 |would  like  tosay is  that  religion  may  be  followed
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 but  not  byblood-shed.  Mandirs  andmasjds  may
 be  built  क  thousands  but  that  should  notcostthe
 life  of  a  single  person.  |  do  nto  object  to  the
 construction  of  mandire  at  any  place.  cancite
 examples  to  support  the  fact  that  name  of  God
 is  taken  by  everyone  but  they  have  no  faithin
 God.  Thereis  a  Masjid in  Delhiwhile  thereis  a
 Vishwanath  temple  in  Kashi,  Lightening  con-
 ductors  have  been  put  up  on  the  top  of  the
 building  of  this  Parliament  House  lest  the  light-
 ening  sould  strike  and  the  building  should
 come  down.  Whereever  atemple  is  buitt,  light-
 ening  conductors  are  putup.  Lord  Rama  does
 not  want  that  lightening  may  strike  and  the
 temple  may  come  down.  The  same  systemis
 providedto  ०  masjid  as  well  anddevout  Muslim

 never  thinks  that  God  does  wish  thata  damage
 is  doneto  the  Masjid.  ।  the  will  of  God  is  to
 destroy,  whois  there  to  preventit.  |cansayit
 openly  that  you  do  nothave  full  faith  क  God,  but
 yousay  something  else.  Whetherpeople  under-
 standit  ornotoryou  make  them  understandor
 not.

 There  has  already  been  on  edivision  of  the
 country  inthe  name  of  religion.  There  ७  blood-
 shedin  the  country  inthe  name  of  religion.  Itis
 not  so  significant  as  to  what  extent  the  blood  of
 both  Hinduis  and  Muslims  has  been  shed,  the

 significant  thing  is  that  blood  of  the  people  of  the
 country  hasbeenshed.  Therewasabomb  blast
 in  Bombay  onalargescale,  and  similar  events
 are  taking  place  everywhere.  When  out  col-
 league  had  introduced this  bill,  |enquired  of  him
 whether  itis  common  or  uniform  code.  Thereis
 adifference  betweencommoncode  and  uniform
 code.  Ithas  beencalled  unifrom  because  there
 are  separatedsets  of  rules.  Youmay  pherhaps
 notbe  knowingthat  Jinnah  Saheb  was  a  Vohara
 Muslim  of  Gujarat-

 [English]

 He  was  guided  by  Hindu  Laws.

 [Translation]

 Eventoday  the  Memon  Brothers of  Bombay

 are  guided  by  Hindu  Laws.  There  was  much  hue
 andcry  over  Shahbanoocase  in  this  House  for
 acommoncode.  Aftersometimes  Articele,  371,
 pherhaps  (h)  came  up,  the  matter  relating  to
 statehood  to  Nagaland  alsocame  up  andweall
 agreed.  Whatever  are  the  laws  of  Nagaland

 [English]

 They  should  prevail

 [Translation]

 Dothey  tell  as  to  why  ‘die-hard’  andlaw  of
 the  fittest  prevaileven  today?  Ithad  been  laid
 down  inthe  Constitution  that  every  caste  hasits
 owncustomary  laws.  PersonalLawsof  Hindus,
 Muslims,  Christians  and  Parsis.

 [English]

 they  shouldprevail.

 [  Translation]

 How  will  you  make  the  law  now.  First  of
 all  you  will  have  to  repeal  those  laws  if  you  want
 to  enact  suchlaws.  Moreover,  we  all  have  to
 consider as  to  what  would  be  the  consequences
 afterthe  laws  are  repealed.  We  often  hearthat
 there  is  provision  for  four  marriage  in  Muslim
 Personal  Law.

 [English]

 According  to  Hindu  law  second  marriage  is
 bigmy  but  it  is  anoncognisable  offence.

 [Translation]

 Leave  aside  what  people  outside  the  House
 do,  |ask  allthose  sitting  here  क  the  House  to  tell

 honestly  whether  they  do  not  have  two  wives.
 Are  all  such  Members  Muslim?  Is  it  not  a
 cognizable  offence?  Where  there  is  need  to
 pinpoint  itis  not  done...

 DR.G.L.  KANAUJIA  (Kheri):  Itis  not  so.
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 SHRI  SANTOSH  KUMAR  GANGWAR
 (Bareilly):  Those  who  keep  two  wives  have  no
 place  in  society.  Itis  ०  differenct  matter  if  some
 have  kept  two  orfourwives.  Please  don’t  make
 suchallegation.

 SHRISYED  MASUDAL  HOSSAIN:  ।  say
 itis  nota  cognizable  offence.  Hindu  orMuslim

 women  do  not  enjoy  economic  freedom,  in
 society.  Hinuds  and  Muslims  both  exploitsuch
 helplessness  of  women.  Had  Hindu  or  Muslim
 enjoyed  economicfreedom,  the  case  of  second
 marriage  would  have  been  cognizable  offence.

 DR.  G.L.  KANAUUJIA:  There  is  no  permis-
 sion  of  second  marriage  in  Hindu  soeity.

 SHRI  SYED  MASUDAL  HOSSAIN:  But
 whatis  the  reality?  isay  that  aenactment  oflaws
 does  notserve  the  purpose.  |  havenotraised  my
 finger at  any  particular  community.  The  point
 that!  wantto  drive  home  is  that  there  is  aworng
 practice  infashion.  Since  the  poor  womman
 does  notenjoy  economic  freedom,  herhelpless-
 ness  in  exploited  -by  all  whether  she  in  Hindu  of
 Muslim.

 DR  G.L.  KANAUJIA:  The  term  second
 marraige  aming  Hindus  should  be  expunged.  it
 is  not  allowed  among  Hindus.

 [English]

 This  remark  heavily  malighs  the  Hindu
 Community  as  a  whole.  |  objectto  it.  (/nterrup-
 tions)

 MR,  CHAIRMAN:  This  is  his  personal
 contention.

 [  Transation)

 SHRISYED  MASUDAL  HOSSAIN:  lam
 not  blaming  any  person.  |  am  just  trying  to
 remove  the  misunderstanding.  Perhaps  they
 take  me  to  be  a  Muslim  because  my  name  is
 syed  Masudal  Hossain.  You  are  perhaps  not
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 aware  that!  saidin  this  very  House  thatlama

 lawyer  and  hadpractised  as  such  forsometime.
 |hate  the  concept  ofsecond  marrage.  |  was  fully
 conversant with  law  and  yet  |  marrieda  Muslim
 girl  as  per  the  provisions  of  special  Act  under
 whichnonecan  goforsecond  marriage  norcan

 ‘divorce  his  wife.  Notonly  this  accordingto  the
 Mulism  Personal  Law  my  property  would  not  be
 be  shaved  after  my  death.  Yet!  went  for  that
 deliberately.  Everybody,  has  therefore,  rightto
 raise  finger  at  me.

 [English]

 MR.  CHAIRMAN:  Mr.  Hossain,  you  can
 continue  nexttime  when  we  meetagain.  Youwill
 getmoretime.]

 SHRI  SYED  MASUDAL  HOSSAIN:  All
 right.

 18.01hrs.

 HIGH  COURT  AT  ALLAHABAD.

 (Establishment  of  a  permanent  Bench
 at  Ghaziabad)  Bill

 {English}

 DR.  RAMESH  CHAND  TOMAR  (Hapur):
 |  beg  to  move  for  leave  to  introdcue  a  Bill  to

 provde  forthe  establishement ०  apermanent
 Bench  of  the  High  Court  at  Allahabad  at
 Ghaziabad.

 MR.  CHAIRMAN:  The  question  is:

 “Thatleave  be  granted  to  introduce a  Billto
 provide for  the  establishment ०  ।  permanent
 Bench  of  the  Hogh  Court  at  Allahabad  at

 Gaziabad.”

 The  motion  was  adopted.

 DR,  RAMESH  CHAND  TOMAR:  |  intro-

 duce  the  Bill.
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